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OA. 970 /97 dated :7-8=97

Judgement

Oral order (per Hon., Mr. H. Rajendre Prasad, Member (Admn)

Heard Mr, Phaniraj for Mr, P. Naveen Rao for the
applicant and Mr, V, Vinod Kumar for the
respondents. ‘

1. The applicant claims to have worked for a total
number of 2025 days from april, 87 to August, 1996,

which includes certain years when he worked for more than
240 days. According to the applicant, he is still
engaged on an intermittent basis at around the same rate
of engagement as in the past. His griev%nce is that
grantlof temporary status, followed by regulakisation of
service, which he thinks has become over due in his case,

has not so far been granted despite the representation

~ submitted by him on 30-8-96 (Annexure-4). The respon-

dents are directed to examine Annexure A-4, if submitted
and received, and take a suitable decisipn in the matter,
If the said ennexure is not traceable in‘the respondents®
office for any reason, the facts as contained in the

present OA, together with the annexures, shall form the

basis for such examination by the respondents, (A copy of

the OB will accordingly Ee forwarded to the respondents),
A suitable decision may be taken in the }ight of the
exisging scheme/rules ahd communicated tg the applicant
within 60 days from the date of recéipt of copy of this
order,

2, Thus the 0A is disposed of at the admission s age.

Aol
{H. Rajend asad)
Member fAdmn, )

Dt, 7 August 97
sk : Dictated in Open Court -

v ‘”Z"r*? .
% Q‘fﬁ@@f L




‘-3

O.A. 970 &972/97
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1. The Chief General Manager,

'I'Elelcom‘ aA.F cc.i I.'Cle ¢
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D/o Telecommunications,

Govt.of India, Adilakad
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copy to Mr. VUavod) Raywead) AAdL LOGSC, “AT, Hyd.
copy to HHRP .M, (A) CAT,Hyd..

copy‘to D.R.(A) CAT.Hyd.
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